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The applicant submitted that his counsel

is not present and,therefore, the case may be

adjourned. A perusal of the OA shows that the

applicant is seeking relief by way of direction

to the respondents not to proceed with the

departmental enquiry during the pendency of

the criminal case against the applicant and "to.

await the decision of the criminal case filed

vide F.I.R.No.252/92 dated 27.10.92. In an answer

to a question from the Bench, the applicant stated

that no chargesheet has been filed in the criminal

case. Mere lodging of the FIR does not constitute

insfitutioh of criminal case.'. Accordingly,we are

inclined to take the view that the relief prayed

for in the OA in its present form is not proper

nor justified. The OA is pre-mature and is

accordingly dismissed. However, this will not

preclude the applicant from approaching the Tribunal

if so advised and in accordance with law. No

costs.
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